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Title: Discussion on points arising out of the answer given by the Minister of Power on 14.03.2002 to Starred
Question No. 164 regarding "Power Theft".
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"The technical losses are due to energy dissipation in the conductors and equipment usually in the
system of transmission and distribution of power. The magnitude of energy dissipation depends largely
on

the design of lines, pattern of loading and type of loads, etc. It is not possible to eliminate such internal
losses in a system altogether."
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | am not making a speech on power generation. | thought
about the power theft. | am putting the question.

| am confined to two aspects. There are two aspects. One is power theft and the other is transmission losses.
These two are the major reasons for the shortage of electricity, to some extent, and not fully.

As far as power theft is concerned, there was recently an inspection in the Kerala Electricity Board. If | am correct,
theft costing about Rs.4 crore has been detected for the last so many number of years. | think on detection of these
crimes, some officials of the Electricity Board were also involved. The Government ordered for prosecution. Now,
we know we are facing a very acute shortage of power. Even the Central share is not at all given to the States
because of the arrears of payment. Due to arrears of payment, | am told that they have stopped giving power from
the Central pool. That also has created much difficulty to the States.

Theft also is detected. In my State peculiarly a former Minister is also convicted for theft, and the conviction was



upheld by the Kerala High Court. It is now pending before the Supreme Court on certain questions of law. That
gentleman is now an MLA. He was formerly a Minister. He has been convicted for this very offence. | think the
Minister is also aware of it.

SHRI KODIKUNNIL SURESH (ADOOR): That is a different case. That is not a theft case. He is making a political
speech.

SHRI VARKALA RADHAKRISHNAN : No, you are wrong. | tell you he was convicted for sale of power to Karnataka
without the knowledge of KSE Board. What do you mean? You be seated. | can also charge. It was upheld by the
Kerala High Court.

SHRI KODIKUNNIL SURESH: You are misleading the House.

SHRI VARKALA RADHAKRISHNAN : You are misleading. When that is a fact, why do you unnecessarily intervene
in certain matters?

SHRI KODIKUNNIL SURESH : Why are you quoting here the former Minister of Kerala? He is not here.

SHRI VARKALA RADHAKRISHNAN : | have not mentioned his name. Now there is a charge-sheet. Extensive trial
was conducted. The trial court found him guilty. He went in appeal before the Kerala High Court on the charge of
selling power to the State of Karnataka without the knowledge of the State Government. That was the charge.

SHRI KODIKUNNIL SURESH : That is regarding some tariff rate. This is a different case.
SHRI VARKALA RADHAKRISHNAN : No. What is he after all?

SHRI KODIKUNNIL SURESH : We are discussing power theft.

SHRI VARKALA RADHAKRISHNAN : That is why | amtelling. This is nothing but power theft.

The conviction was upheld in the Kerala High Court. Now, it is pending before the Supreme Court for final decision.
I am not raising this point for any political gain but only to bring out the fact that power theft has become very
widespread. | am saying this only for that purpose and not for defaming anybody. | am not saying that a particular
Power Minister was corrupt. There is no corruption charge against him. The charge is only that he sold it to
Karnataka without the knowledge of the State Government. He did not sell it for any personal gain. The sale was
not for a personal gain but it was found to be an offence and he was convicted.

Power theft has become very widespread now. It is not only in Kerala but everywhere there is power theft. The
Electricity Boards are also in one way or the other connected with the offence. There is an Electricity Regulatory
Board constituted in more or less every State. They have started functioning also but the Regulatory Boards are
helpless. So, we will have to revamp the Regulatory Boards and make the law more stringent. If it is made more
effective, | think, we can go a long way in preventing power theft. So, | would request the hon. Minister to see that
power theft does not take place in the transmission and distribution losses. We are losing a huge amount because
of transmission and distribution losses. The transmission loss is the highest in India whereas in other countries it is
very negligible.

DR. NITISH SENGUPTA: It is not loss; it is theft but it is recorded as loss. What is the transmission loss in Delhi? |
think, it is about 60 per cent.

SHRI VARKALA RADHAKRISHNAN : The question is how to prevent the theft. It is a loss to the State also. So, |
would request the hon. Minister to see that these two evils in power transmission and distribution are prevented;
and save the country from further losses.

SHRI N. JANARDHANA REDDY (NARASARAOPET): Sir, | have been a Power Minister in Andhra Pradesh. In
1982, when | looked into the 'theft' — according to my friend from West Bengal, losses are not there — it was 17 per
cent. They used to call it transmission losses at that time. Now, it is 34 per cent.

My good friend Shri Suresh Prabhu is an academic-type of a Minister. | know him from the time he was the Minister
of Environment and Forests. He studies issues in depth. | would like him to study why in this country power
generation has become a costly affair. When the NTPC is producing power for Rs.2.29, you are spending Rs.3
crore to Rs.4 crore per megawatt. The day this Parliament passed the Bill handing over power generation to private
people, they came from abroad and also from within India. They tried to produce power and they charged the
farmer heavily. In spite of that they have not been able to produce power the way it used to be produced by the
Electricity Boards previously. The Electricity Boards discontinued power generation relying on the private people
and the private people have ditched this country in power generation.



It is not only the rate but also the quantity of production. This is my opinion. That is why, | request him to study it, do
a kind of research over this, and rectify the country's situation.

Sir, the hon. Minister, my friend, came to Andhra Pradesh. He was mentioning that power reforms have changed
the whole thing. | know his compulsions in Hyderabad when he comes to the State. | do not like him also to criticise
any Government, especially in Andhra Pradesh as he will be in problem. But let him study Andhra Pradesh as an
example. Why has it gone down that way? Even now the Chairman of GENCO in the Electricity Board, wants to
allow him to get the loan from other countries or from the REC and generate the power at the lower rate, instead of
allowing that private company, to charge at the rate of Rs. 4/- or Rs. 5/- which is unreasonable. | do not know why
the hon. Minister was guilty in accepting that farmers are stealing the power. It is a fact. It is not because of
anything else. Some farmers have done it because we are not able to supply it legally. When you are not able to
supply, they have the links and they steal the power. You have driven them to that end. But yet it is a theft. So, all
these malpractices, maladministration, malplanning has led to this power situation in the country. That is my
personal opinion.

Sir, | saw that a target of 50,000 mega watt is fixed in the Tenth Plan in the Planning Commission's Report. Perhaps
you might have given the figures or they might have done it. From where are they going to get the money? But you
can do it, provided you hand over to the States.

Sir, my good friend, Shri Naresh Puglia has done an in-depth study. He was telling about captive generation.

Sir, in Andhra Pradesh, | allowed captive power generation. Now, they are generating power. They are getting
power from the NTPC for Rs. 1/- per unit or Rs. 2/- per unit, which you have given, taking the wheeling charges of
16 paise per unit. That power is being sold back to the Government at the rate of Rs. 2.50 per unit. So, all these
anomalies are there.

Sir, | have only one request to the hon. Minister. He can appoint a Technical Committee or he can take
responsibility and head the technicians to study the present situation. Why has this present situation arisen in the
country? It is our own, man-made thing and it is not because of anything else. It is because of more political
interference at the State level. This is my opinion.

DR. NITISH SENGUPTA: If the plant load factor in our average electricity plants can be raised to the level of say,
the BSES plants, the Tata plants or the NTPC plants, this country will have no power problem.
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SHRI S.S. PALANIMANICKAM : Sir, all the Members present here are from non-Hindi speaking areas. So, | request
the hon. Minister to speak in English. ...(Interruptions)

SHRI SURESH PRABHU: Sir, | am really thankful to you as well as the other Members for giving this opportunity
and in the process also allowing me and giving me an opportunity to express my views on the subject.

Sir, | also thank Shri Naresh Puglia. Though the subject matter is pertaining to power sector theft, he virtually
conducted an overall survey of the entire power industry. He really offered holistic solutions to power sector
problems for which | am really thankful to him.

Sir, while | will address all the issues that arose during the discussion, let me first focus on the power theft, which is
a very major issue. One estimate says that a loss that India suffers as a result of power theft is in excess of Rs.
20,000 crore. This is again a guess estimate.

In any case, the loss suffered by power sector theft is much in excess of this. How this figure has been
ascertained? It is, as | said, a guess work because, unfortunately, we have a system today whereby once the power
is generated, it has to be transmitted to long distance. So, it has to be transformed to a higher voltage. Then from
there, it is transmitted. Then, it has to be again brought down by step-down transformer and then it is transmitted
and then distributed. Sir, fortunately, you yourself have been a Power Minister in Bihar, so, you are aware of these
issues, technically, and commercially also. Because of this, the entire process of sequence of events ultimately
results into consumption of power. There is no system which really keeps an account of this. So, absence of energy
accounting is one of the root causes of the power sector problems and that is also giving rise to power sector theft.
When we do not have a system of accounting, we really do not know what is the extent of loss. Therefore, | said
that the guess estimate is Rs.20,000 crore, but the loss could be very very high. This is a major problem. If this
Rs.20,000 crore loss continues for the next 15 years, the amount of money that we will be losing will be more than
Rs. three to four lakh crore. That would be the amount of loss. And how much money we need for one lakh MW? As
you yourself said, it is Rs. seven to eight lakh crore. So, when these Rs. three to four lakh crore can be saved, the



money that will be required to finance the power sector projects is available within the system. But we are not able
to do it because power theft is a major issue which really needs to be tackled.

How do we tackle this issue? | think we really need to take a multi-pronged strategy. We need to have
administrative measures, we need to have legal measures, we need to have technical measures, we need to have
social measures, we need to have political measures, as Shri Janardhana Reddy was saying, and we also need to
have mindset change because these are the issues which will involve people's mindset change as well as
attitudinal change on the part of the employees. So, all these seven-eight issues are really required to be dealt with,
and | am very happy to say that the Government of India now has a programme to deal with each of these issues.

But | must tell you that this issue is, really speaking, a State issue. All the electricity business is in the hands of the
States, particularly distribution. Theft is a problem which is associated with distribution and, therefore, it is an issue
which needs to be tackled by the respective State Governments. But in view of the fact that the State Electricity
Boards which control the distribution in the States, are in such a financial bankruptcy, the Central Government has
come out with a programme which | shall explain to you.

First, we have launched a programme called Accelerated Power Reforms Development Programme which actually
targets the power theft issue. How? We are dealing with it at the six-level intervention strategy. First, all the
consumers in the country will be having meters. Where the power is consumed, meters will be there. As | have said,
absence of records is a cause of the problem. Once we have proper meters, we will know where the power is
consumed.

The second level of intervention is the distribution feeder. The distribution feeder is the last phase of power
generation, transmission and distribution but the first point at which there is an interface between the utility and the
consumer. So, at all distribution feeders, we shall try to put a software whereby power supplied from the distribution
feeder to the consumer is properly accounted for.

Then, there are about 400 and odd power Circles in India. Each of the Circles will be converted into a business unit
and a profit centre so that we really know that in each of the Circles where actually the theft is indulging, who is
stealing the power and what is the extent of loss that we are suffering per Circle. Rather than talking about power
sector theft of Rs.20-25 thousand crore as a problem at the national level, we want to localise it. Rather than
globalising it and not solving it, we want to localise it and actually attempt to solve it. This is the action we have
taken. So, the third level is of distribution Circles.

The fourth level is the Electricity Boards where we have also tried to bring in changes, including the past dues
which you mentioned. The Montek Singh Ahluwalia Committee Report is already under implementation. The
Cabinet has approved it. So, that is the fourth layer.

The fifth level is the State Government and the sixth level is the Central Government, which we all are talking about
it. The problemlies in every village where you correctly said that there is a power theft, including farmers and
others, those who are stealing it. | do not want to generalise it by saying that all farmers are stealing electricity. That
will be a wrong statement. It would also not be a correct statement to say that farmers are not stealing electricity.
But the point is, | never generalise it and say that all farmers are stealing electricity. In fact, as my hon. friend, Dr.
Sengupta, the former Secretary, Government of India also mentioned, what is theft? Commercial transmission and
distribution losses contain a huge portion which is theft. And why it is called as a theft?

It is because we do not have energy accounting. So, what we show as agricultural consumption, which involves a
lot of money, is not properly accounted for and it is transferred to agricultural consumption. So, the poor farmers
take the blame for theft whereas the farmers do not get the electricity. Therefore, the farmers cannot be blamed for
that. That is not the point. The point is that unless we localise the action, the action really will not lead to results.
So, the Government of India have decided to take this as an administrative action.

So, the first measure, as | said, is the administrative one in the form of Accelerated Power and Reform Development
Programme. How much money will be needed for this? The estimate is, what we will need is more than Rs. 40,000
crore for the whole country. Fortunately, for the first time, in India's history, we appointed a Committee under the
Chairmanship of Shri Rao who is at present the acting Chairman of the CEA and a Member, Grid Operations. We
set up this Committee which hon. Member Shri Janardhan Reddy wanted us to set up. That Committee has
produced six manuals of a very high quality. Each of these manuals is in implementation stage and we are actually
implementing it. So, these administrative measures are under implementation and this amount of Rs. 40,000 crore
has been accepted even by the Planning Commission. As you have noticed, in this present Budget, my colleague,
the hon. Minister of Finance, Shri Yashwant Sinha increased the allocation for distribution reform to Rs. 3,500
crore. One-and-a-half to two years back, there was no amount available. It became Rs. 1,000 crore and to Rs.
1,500 crore and now an amount of Rs. 3,500 crore has been provided in the Budget. | am sure, in the next course
of few years this entire amount that is required for distribution reform will be available and we will take care of that.



The second measure that is required is legal. Thefts can be controlled if there is a deterrent available. There has to
be a punishment. People must be really scared that 'if | indulge in power theft | will be arrested and | will be
subjected to severe punishment'. To introduce that provision, the Electricity Bill, 2001 has been brought in which is
currently being debated by the Standing Committee. This contains very stringent measures. Therefore, | would
request you to use your good offices and request the Chairman of the Standing Committee on Energy to consider
this Bill quickly and it can be brought before Parliament. So, legal measures are also being taken.

The third measure is the technical measure. You will recall that a problem that we are facing today in power sector
and particularly theft, was also a problem which was associated with the telecom sector. Telecommunication lines
were also tampered, people were indulging in thefts. But that has gone because of technology. Technology does
not allow the telephone lines to be tampered any more because it is just not possible. We need to introduce the
same thing here and, therefore, technological solutions are really necessary. | personally went and talked to
NASSCOM which is the apex organisation of the entire |.T. software companies and they have agreed to find a
solution. A Committee has been set up under the Chairmanship of the Managing Director of INFOSYS which is one
of the finest technological companies of the country and a report from them is expected any day now. We are
already in the process of implementation of that. So, the third one, as | said, is the technological one. We have
taken administrative and legal actions. This is the technological thing.

The fourth measure is social. We really need to draw a campaign that indulging in power theft is anti-social. We say
that taking dowry is bad; we say that if you are beating your wife, you cannot say it publicly that you are beating
your wife; you cannot say it even in Parliament though you are protected. It is because you are scared of the social
stigma that is associated with such a thing. If you can create a social atmosphere wherein socially a person who is
indulging in power theft will be condemned, | am sure it can stop. It has become a practice in Mumbai where a
neighbour says : "You have not paid your electricity Bill!' and it becomes a matter of shame; whereas in Delhi your
neighbour will say 'Are you paying electricity Bill?' It also becomes a reality. This is the social stigma that should be
associated with this and, therefore, this also is a sort of agitation that we really need to call.

The fifth one is political measure. When we talk about power sector, it is not only about thefts but about power
sector generally, all of us must unite. Therefore, | welcome the initiative of the Congress Party. | welcome the
initiative of Left Parties. | welcome the initiative of almost all the political parties which are represented here
including the Rashtriya Janata Dal in Bihar. All the Parties have agreed to indulge into power sector changes and
reform and they are already saying that they will introduce them.

| welcome the Resolution which was passed in the Congress Chief Ministers' meet in Guwahati in which all the
Congress Chief Ministers have decided to pursue this one. | really welcome it. The Left Front which is ruling in
West Bengal is also supporting this. Therefore, political action also is necessary which is now evident; and we
really need to hasten and process in doing it.

The next is awareness. Unless you create this feeling, as | said the social stigma, it will be difficult. People must
realise that indulging in power sector theft is actually pre-empting a brighter future for them because eventually the
entire country will be drowned in darkness.

If you want to prevent that, awareness has to be created. Sir, | am happy to share with the hon. House that 2,065
road shows were organised by my Ministry in which we went from district to district and we really created
awareness. This is an unprecedented action taken by any Government organisation or for that matter, anybody in
India, which the Government of India, my Ministry has done in the course of last three months. | would like to
increase it but the State Governments must also increase it. It is to bring about an attitudinal change in the minds of
the employees.

DR. NITISH SENGUPTA : It is not possible without the connivance of the employees.

SHRI SURESH PRABHU: Yes, it is not possible without the connivance of the officials. In fact, he has stolen words
out of my mouth. | was going to say that it is not possible without that. Therefore, attitudinal change is necessary.
For the first time, we have prepared a training policy for the entire power sector.

Sir, | am very happy to inform the House that the National Power Training Institute, which used to train about
hundreds of people, has this year trained more than 14,000 people in that short period of time because | have told
them that training is a very important issue and we must train all the employees in the power sector over a period of
time. My target is that in the course of next ten years, through the franchise, we will train each and every employee
of the power sector. We will also train the opinion-makers because the State Power Training Institute has also
trained the opinion-makers. Sir, training is an important issue which really needs to be taken care of in the multi-
pronged strategy which we are working on.

Sir, | would like to share with the House that | have already circulated to you six-point intervention strategy prepared



by CEA, but particularly regarding the distribution reform which is targeting power thefts, | would like to share it with
the hon. House that if you direct me, | will circulate it to all the hon. Members so that they will also know what action
the Government of India is taking.

Shri N. Janardhana Reddy, one of the most respected Members of the House, the former Power Minister and the
former Chief Minister of Andhra Pradesh has also said that we really need to look into that issue. | can assure you
that all these issues are not only being investigated but also acted upon. On each of the issue not only Committees
have been set, but the Committees' Reports have been received and are under implementation.

Sir, | am very happy that the person presently sitting in the Chair, hon. Chairman, Sir, you have been taking so
much of interest in it in your capacity as an hon. Member of the House and as an hon. Member of the Consultative
Committee on Energy and we have also benefited immensely from your expertise, knowledge and advice. Sir, you
have also been watching what we are trying to do, but | would like to share it with everybody.

Sir, if you permit, | would like to refer to two or three points, though not pertaining to theft, which have been raised
by hon. Member from my State, who happens to be a good friend of mine and a very respected man. Sir, he has
talked about captive power plants. The new Electricity Bill is freeing generation totally . So, we have proposed to
the Parliament that generation of power should be free from licensing. There should not be any licence. Sir, he
mentioned about transmission and distribution loss and how much of it is really there. Transmission and distribution
losses, really speaking, are like theft and dacoity losses because most of the losses that are associated are not
technical. We call them commercial losses and ‘commercial losses' is a good camouflaging name for thefts in the
power sector. Therefore, we really need to look at transmission and distribution losses as a part of the same
process. This programme, that we have launched, is also aimed at rectifying it.

Sir, the hon. Member has said that we really need to look at pit-head power stations. | agree with him. This is the
policy of the Government also. Now, we want to set up power stations where the coal is available and that is what
we are doing. We are also looking at many of these issues.

DR. NITISH SENGUPTA : We wish you complete success. This is for a noble cause.

SHRI SURESH PRABHU: Thank you, Sir, | take the best wishes as energy to complete the task which has now
been highlighted by you.

Sir, | thank you for giving me time to speak.
MR.CHAIRMAN:The House now stands adjourn to meet tommorrow
at 11a.m.

19.54 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, May 16, 2002/Vaisakha 26, 1924 (Saka).



